/,‘ 1“?—.‘

*g

CENTRAL ADNINiSTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

O.A. No. 444/89

New Delhi the 18th Day of February 1994

shri Nand Kishore Bhatnagar,

ISS (Retd) Son of Shri R.S. Bhatnagar,

R/o C-156 Sarvedya Enclave,

New Dalhi=119 D17- : , ees Applicant

(By Advocate : Shrl MeR, Bharaduaj)

Versus

Union of India,

through the Becretary,

Depattment of Statistics,

Ministry of Planning,

Sardar Patel Bhawan, o

New D=21hi-110 009, . " ese Respondehts

(By Adveocate : Shri P.P. Khurana)

URDER

-—en--

Hon'bls Mr. J.P. Sharma, Member (3J)

The applicant since retired on attaining the
age of superannuation on 31.1.1987 from the Indian
Statistical Service to which he uas appointed to
Grade IV pith effect from 15.2.1964 and promoted
subsequently to grade III and Grads Ii in the normal
course with affect from September, 1967 and 30.6.1981
respectively. The orivance of the aPplicant is
that the respondents by the ordsr dated 7.5.1988
(Annexure A1) reyiauéd the seniority and promotion
of‘certain members of ths Indian Statistical Sepvice.
on the basis of the judgement of the Tribunal in .

TA No. 45/85 dated 27.3.1987 but the applicant has
been denied s;mllar benaflts flowing from the jud@e-

ment to the appl;cant on. the ground that he was not

a party to the Proceedings in splte of the fact that

he is similarly cirCUmstanced as the petioners in

TA No. 45/85.
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2, The applicant has prayed for the erant of
the relisf that a direction bé issusd to the respon-
ddnts that the applicant should We allowed the

same bensfit flowing from the judgement and orders

dated 21.5.1987 passad in TA 45/85.

3. A notice was iésuéd to the respondents uho_

have admitted in their reply that the applicant is

2similar1y situated and cxrcumstancad as the petitioners

in the cass of TA 45/85 (Earllsr CW 24/72) of Delhi
High Court Shri K.N. G.K. Shastrl'and others Vs, Union

of India and Ors. This judgement was delivered by

Central Administrative Tribunal, Principal Benchlon

21.5.1987. Thersafter Shri 5.5. Sachdeva Filed 0.A.

- No. 1346/88 and Shri S.5. Kaﬁoor and ors. filed 0.A.

No. 115/89, The respondents have, therafore, adopted
the counter riled in 0.A., No. 13456/88, -

4, We have heard the learned counsel for the
parties at length and perused'the jungmenﬁ in 0JA.
No. 1346/88 decided by thes Pri ncipal Bench on
8.10.1593, The U.A. No. 115/84 has also been decided
on 10.2.1984. The base of the applicant is similar,
In view of this since we égrea with the findings given
in OA No.A1346/88 which is .mased on fhe decision of

the Tribunal in TA No. 45/85 the Present case is also

decided with the. same dlrectlon.

1e The petitionar shall be accorded the sams benefits
uhzch wers accorded to the petitionsrs in TA 45/85.
In the evant of the Supre me Court reversing or
modifying the judgement of the Tribungl the

petitioner shall me liahle to refund the monetary

‘Benefits that he ‘would have secured in pursuance -

& of these directions.
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3., The monstary menefits to uhich éhe petitioner
would Become entitlad to in pursuance of these
directions, shall bs determined and paid to him
Wl thin a period of four months on his furnishiné
adsquate security to the satimfaction of the
respondents. It is needlsss to clarify that
the security that is contemplated is nof necessarily
the security Py way of bank guarantes. Aﬁy other

satisfactory sacurity'shbulq be acéepted.

5. The Orieinal Application is dispossd of accordinsly.

No cogts;'
. —
(B.KS singh) - (J.P. Sharma),
Nember(A) , Member(J) '
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